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[Shrn A C George}
twns (Inter-State Trade and

Commerce) Cantrol  Act,
1955 —
(1) 8O 1818 published m

Gazette of India dated the
9th July, 1073, rescinding
Notification No SO 1778
dated the 5th August, 1859
relating to the delegation of
powers of the Central Gov-
ernment to the State of
Andhra Pradesh to frame
rules

(n) SO 1620 publighed 1n
Gazette of India dated the
8th July 1873 rescinding
Notification No SO 1778
dated the 5th August 1959

[Placed in Library See No LT-
5418/73]

12 54 Hrs
M ESSAGE FROM RAJYA SABHA

SECRETARY Su, I have to repoit
the following message 1eceived from
the Secretary of Rajya Sabha —

‘In accordance with the piovi-
sions of rule 127 of the Rules of
Procedure and Conauct of Business
m the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajva Sabho at its sitting held
on the 13th August, 1973 sgreed
without any amendment to the
Customs Gold (Control) and Cen-
tra] Excigses and Salt (Amendmen{)
Bill 1873 which was passed by the
Lok Sabha at its sitting held on the
6th August 1978”

1255 Hre
CONVICTION OF MEMDER

MR SPEAKER I have to inform
the House that I have received the
following telegram dated the 16th
August 1873 from SDPO, Maicgaon
Distriet Nask —

“At Malegaon, District Nasik, 1
have arresteq and taken into cua-
tody Shry Madhu Dandavate, Mem-
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per, Lok Sabha, on the 18th August
1978 at 1545 hours by virtue of
powers under sec 72, Bombay
Police Act for breach of orders un
der sec 37(3), Bombay Police
Act, issued by the Additional
Dustrict Magisirate, Nasik, and
punishable under eection 135 of the
said Act and ymmediately produced
him before the Judicial Magistrate,
First Class, Court No 1, Malegaon,
District Nasik, on 16th August 1973
The Court convicted and sentenced
him to pay a fine of Rs 25/~ or to
suffer five days' eimple mmprison-
ment in default on the same day at
18 00 hours He refuned to pay fine
and 1s detayned in Dhulia Dustrict
Prison”

SHRI SAMAR GUHA (Contal)

What 1s this ‘breach of orders'?

MR SPEAKER I am not there to
answer you I am just quoting his
communmication

SHRI SAMAR GUHA What does
‘breach of orders’ mean”

MR SPEAKER You had better
enquire at Bombay

SHRI SAMAR GUHA Breach of
peace? Where 1s pea.e m the country”

MR SPEAKER You have said
what vou wanted to say

Shri Raghuramaiah

1257 Hrs
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIMEN-
TARY AFFAIRS (SHR! K RAGHU
RAMAJAH) With your permission
Sir I nse to announce that Govern-
ment Business in this House duning
the week commencing 20th August,
1973 will conmst of —

(1) Consderation of any item of
Government Buciness carried over
from today's Order Paper,

(2) Dmscussion on the Statutory
Resolution regarding Orissa State
Blectiicity Board
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{3) Discussion and voting on Sup-
plementary Demands for Grants
(Raiiways) for 1973-74.

(4) Consideration and passing of:

(a) The Foreign Exchange
Regulation Bill, 1972, as reported
by the Joint Committee,

(b) The Reserve Bank of India
(Amendment) Bill, 1973 as passed

(¢) The Direct Tuxes (Amend-
ment) Bill, 1973,

(d) The Payment of Bonus
(Amendment) Bil.. i%73 as passed
by Rajya Sabha,

(e) The Coking and Non-ceking
Coal Mines (Nationalisation)
Amendment Bill, 1873, as passed
by Rajya Sabha.

MR, SPEAKER: The following
members sent me intimation and they
only will be entitled to speak. 1 will
call them in the order I am mention-
ing their names: Shri Samar Guha,
Shri 8. M. Banerjee, Shri A, B.
Vajpayee, Shri Piloo Mody and Shri
P. G. Mavalankar.

SHRI SAMAR GUHA (Contai): I
want to request the Minister of Parlia-
mentary Affairs through you to make
a statemen! including in the businesa
for next week a statement about the
serious food situation that hag arisen
in Wes{ Bengal. Rice is selling a
Rs. 4 per kilo. The situation is so
seripus that the Minister of Food in
West Bengal has resigned. Not only
has he resigned, he has asked the
Government of West Bengal to insti-
tute an inquiry into the various kinds
of bungling that went on for months
in the State causing the serious foed
crisis there. Since food is a con-
current subject, I want to know
whether the Government of India arc
going to institute an inquiry them-
selves or will ask the State Govern-
ment to {nquire into the whole bungl-
ing tn food matterg in the State.
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Secondly, thousands of destitutes
from Bihar, UP and Orissa are rush-
ing to Calcufta every day. As
a result, the food position in the
Calcutta  Metropolitan Area has
grown into a cerious situation. This
is an issue involving inter-State prob-
lems. Government should make a
statement on this.

Then there is another very serious
informatio. Driven by Starvation,
four tribal ..omen of Jhargram
snatched a five-months old baby, took
it to the jungle and ate it up. When
arrested, they said that they had to
do it out of sheer starvation. This is
a horrible thing. I ask the Govern-
ment to come out with a statement in
regard to the food situation in West
Bengal next week.

13.00 Hrs,

SHRI S. M. BANERJEE (Kanpur):
I would like to raise two points.
Firstly, we were surprised to read in
today's newspapers that the Union
Cabinet has taken a decision {o raise
the price of petrol by 10 paise per
litre. This is surprising because the
Parliament iz in session. We would
like the Minister of Petroleum and
Chemicals to make a statement and
that should be properly discussed
here. We fee] the foreign oil com-
panies are bullying the Government.
They are using a double barrel gun,
one aimed at us and the other at the
other countries. This matter should
not be decided unless it is discussed
here.

Secondly, 1 am happy Mr. Khadil-
kar, the Health Minister, is here. He
was gharaoed by the nurses yesterday.
400 nurses have gone on strike, Their
demand is very simple. They want
free uniform. I would request the
Health Minister to make a ctatement,
so that we are also able to convince
the nurses, along with the Minjster,
to give up the strike.

ot wowr wqi®  (weETRR) f L
gory wEg, A yav gm0
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MR, SPEAKER: You sent me the
note whilp I was sitting here. I am
not accepting notes sent after 10
o’clock.

oft o W ot weaw W,
T AT VAW T AT §...

T wRE R ave arfera-
fe At wr it o

oft wow wex ot WHIT IO AW
¥ wreeafe wrwA

ot sz fagrdt weadeft (vrfere ) :
wsaE Wy, faed) & avitae ey
¥ 7wt oY grare #Y aog § A iR
eftfigfadzrrn t Hr g ¥ &
nE FH-OFT gEATy foqr 1) Ay
39 sflare A frgr ) &7 fadew fvar
fe w1y sarTHdw g W & | 99
qT WY w9 A A go 1 Merw o

LEC AR AL

W WENT : WIS AT A
QT T IR T | @ N w w F
qTH WTAT TEW 1

= srw fagrd Tt : &Y wre
I IA AT SUTH KL 4

frort zw et ad afrerd w
AAFIZ FT Y 1 TR w9AEY e
wewTY qF A § AfET @ A A g
fe T AITh AT TR FT &
718 vwar fwrers w1 guer afy fem
&1 37 0 qeg AT ¥

@t & forg y et qgamT ged &
afrerd & wtw aeft & wv afrent &
foa gaaY 8 33 ®7% 7 a7 Pod w1 §
30 7 1t gfaend #1 frerd oY a@)
e il

St QFo Qo W :  WTH-NH
75 o R AT amft et & far pe
Y frm wwar @
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ot wew fagrls wrwlel ¢ avT
gy & B v ot o dw wd o
wer faar ard, av afrwnt T §
soere Wy At & s, Wi
Wi ¥ wiwfal, © wd ghent
e ¥t 8, wdt Wt ghrend
W] W g AW, W w=R
frar wr wwar §0

va girent W1 8 & frg o
werree feay wrar § wE 4 Tv4r Wl §,
v % fwd fafer wot g gt
TEH ¥ W e uaT & 7 W
AN ga fawre wdudy 1 awlr &
faeft aray wre® & vy ¥ F wre w9
i e gu ¥ Afew & AW
i vt & oA Y e o § wA
# o ad § ) wqA W weefwt awar
w1 gz Y § 1 w6 & wq A ad
€1 e & 1 @ ofy wnfewwe & w7 & qd
grr & W o weqrAr g A
vl O Qarf g1 qHAT G
Fury 7Y whwr Hr gPr < 1 WA
AT gw Fet weqare X s Ay Wt
A @ oA "eq AT W g
IR AN WY 14T |

qEaE WERY, Wi Ry wat A
%% 5 ag o7 A A agw ¥ W7 Al
# wyy aravle A9, §S AW A
v g8 dart ¥ fawe w7 w1
wrvarea £ 1 fpe ag AzA o) A€t A
uiftm w7 wwar § e & wodr geene
7 T wiv uud &1 9T avfew wft o,
#fewr 37 ® *rf @ P wifge

ey wrr 3w oy e § Fe i
¥ ary ag W sear we ot war )
e w7 dwar drw $Y & wr ?

e winw e are & fafreet
ATy @R F |

oft wrzw fagrdt wrerdely g Sy
w araer § ) Wy geer duw ¥
T wyd ww §?
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v Wi : e g ¥ fafier
& wyrt wfforw wt ot el wifig

ol waw fag rl woldelh : saw
wER, w7 ag WIS wr wAver § av
ot 7 e &% v ayTy T waww 9y
§ fe owerew g3 dr i wroff 4 1w
s dnA X e gy w Ay § 7
arlre & Ay ¥t § i Sant frere
fear didmI Ao Ay awagan
gewchar g1 7

worw wgvww ¢ fafree agw A
st god w1 fafarde e e 4
W AMEEE 8 IT WO X W
ares & ?

oft wew fagrédt wrodad : & W
£ fr @@ oo e W At far
w1} W wae-wrd Wt ¢ fraw o ot
gt § wfewecs

SHRI PILOO MODY (Godhra): I
am very glad Mr. Khadilkar is here.
Time and again we had brought this
problem about Guru Goind Singh
Medical College before the House last
session and the fact that it was not
functioning. At that time you were
good enough to intervene and some
arrangement was made by which it
was thereafier felt that the boys
would continue with their education.
Since the last two or three days, we
have heard with great consternation
that the coliege is still not function-
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Secondly, a delegation of Iladies
came to me this morning and com-
plained about the terrible quality of
wheat and rice being supplied to
them in the fair price shops. I have
brought samples ¢of them for you to
examine, I would like to feed half
of it to the Food Minister and half of
it to the Supply Minister. Let them
know what the rest of the people have
to eat. From what I can understand,
there is a tremendous amount of
trafficking in commodities and things
that is going on....

MR, SPEAKER: Don’t iry to con-
nect it with this item.

SHRI PILOO MODY: I wrote to
you about two items. I am saying,
therefore, that there chould be a de-
bate on it. That ig the only way in
which to connect it. I know there
cannot be a debate. Why waste
breath asking for it. But, neverthe-
less, I woulq like to bring to the
attention of the House that this s
the sort of dirty food that has been
supplied through fair price shops to
the people of Delhi,

SHRI P. G. MAVALANKAR
(Ahmedabad): Sir. I want to invite
the attention of the Minister of
Parliamentary Affairs to three matters
of urgent public importance,

Firstly, you will recall that on
August 3 I had raised the matter of
pending Parliamentary and State
Assembly bye-elections and you told
me that you had admitted a Calling
Attention Notice on it It did come, I
am talking about the unusual delay in
holding 10 Lok Sabha and 27 Assem-
bly bye-elections. Now, after the
assurance of the Government agein
persistent press reports are coming
out that the Government, under some
pretext or the other, wants to post-
pone the elections indefinitely.... ..

MR, SPEAKER: Don't bring it
every day.

SHRI P G. MAVALANKAR: 1T
want, therefore, the Minister to come
out with a categorical statement that
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iShri P. G Mavalankar)

these 10 Lok Sabha bye-elections sad
27 Assembly bye-clections will take
place ag early ag possible.

Secondly, I would reguest the
Minister of Parliamentary Affairs to
find time for discussing the Annual
Reports of the U.GC, and the
UPS.C. Sir, you have admitted
these two Motions. But week after
week. I find, the time 15 not being
allotted for the same.

Thirdly, there was an accident
eariier this month in Saurashtra to
the Kirt1 Express as a result of which
some people died and many were in-
jured. It 1s suspected—there are
newspaper reports-—that the accident
took place because of some sabotage.
Therefore, 1 would hike the Railway
Minister to come out with a state-
ment teling us the details of the

accident

SOME HON. MEMBERS roge—
(Interruptions).

MR. SPEAKER: No please, sit
down. Don't do it like that Why
don't you follow the rules?

SHRI VAYALAR RAVI (Chirayin-
kil). Sir, I have given notice........

MR SPEAKER: No please; I am
not allowing it.

SHRI VAYALAR RAVI: This is
about the same matter. There must
be some reason for not allowing me.
[ have given nofice . . .

MR. SPEAKER, If there had been
one, I would have got it It s not
with me.

SHRI N. K. P. SALVE (Betul): Sur,
the hon Member says, he has wniten
o you. .. (Interruptions).

MR SPEAKER: Why should I tell
it every time” When the Minister
of Parhamentary Affairx makes &
statement regarding the business for
the next week, the practice that we
follow is that the Members give pro-
per notice that they want to make a
submission on that,

AUGUST 17, 1973 Strike by Nurass of

Delhi Hoapitals (Stat.)
BHRI N, K. P. SALVE: When &
Member makes a solemn statément
that he has written to you .. ..

MR, SPEAKER: The Members
whose intimations I got in time were
givéen an opportunity.

SHRI VAYALAR RAVI: I gave &
notice to the Office at 830 in the
morning.

MR. SPEAKER: Yours is another
one.

SHRI N, K. P. SALVE: On a point
of order, Sir. I seek your ruling on
it. My point of order 18 that in case
a Member sends his intimation to you
in time and, if for some reason or
other, it does not reach you. and the
Member makez g solemn statement
on the floor of the House. ...

MR, SPEAKER: No question of
“late” or “in time” This 18 not at all
on thig i1tem.

SHRI VAYALAR RAVI: I want to
raise the same matter that Shri
Vajpayee raised.

SHRI N. K. P. SALVE, I am not
on the meitg of that. Assuming that
a communication has not reached you
inadvertently due to some lapse of
the Secretariat or on the way, and
the Member makes a solemn state-
ment that he hag sent the communi-
cation to you In time, I seek your
ruling whether such a statement of a
member made on the floor of the
flouse will be accepted as correct or
not.

MR. SPEAKER: It ig not at all on
this item.

13.16 Hrs.

STATEMENT RE STRIKE BY
NURSES IN DELHI HOSPITALS

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): Shri Vajpayee and
other friends raised the matter of the
strike by the nurses of the DelM



